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THE BEEDI WORKERS WELFARE
CESS (AMENDMENT) BI1LL, 1981

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): Sir, I beg to
move: .

“That the Bill to amend the Beedi
Workers Welfare Cess Act, 1976, as
passed by the Lok Sabha, be taken
into consideration.”

Sir, the House might be aware that
the Bill has already been passed by
the Lok Sabha and it awaits the re-
eommendations of the Rajya Sabha.
Xhere are two main objects in the
Bill, one is to provide for the levy
and collection of a cess on manu-
factured beedis and the other is to
make a provision in the Act to the
offect that the provisiong of the Cen-
tral Excise and Salt Act, 1944 and
the rules made thereunder would ap-
ply to the levy and collection of cess
under the Act.

At present the Beedi Workers Wel-
fare Cess Act, 1976, provideg for levy
and collection of a cesg on tobacco
issued from warehouses for manufac-
ture of beedies. Consequent on the
decision taken to exempt tobacco from
excise duty in 1979 the warehousing
arrangements for collection of excise
duty has been discontinued and,
therefore, it hag not been possible to
collect the cess on tobacco. 1t s,
therefore, now proposed to substitute
a levy on manufactured beedies for
the cess on tobacco.

The cess is meant for financing the
Beedi Workers Welfare Fund which
has been set up under the Beedl
Workery Welfare Fund Act, 1876 for
financing measures to promote the
welfare of the persons engaged in
Beedi industry.

The Fund wag get up in February,
1977. The proceeds of the cess on
tabacco collected upto February, 1979
were credited to this Fund. The total
amount of money collected wag about
5,19 crores. Of this, a little over Rs, 2
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erores was spent upto March, 1981
end the budget provision for the

eurrent year is about Rs. 2.14 crores.

Unlesg this Bill is passed and arrange-
ments are made to collect the cess on
beedis immediately the fund will be
Tett with only about Rs. 1 crore at
the end of this current year. The
Fund Act provides for the following
types of welfare measures:

(a) Improvement of public health
and sanitation, prevention of
diseases and provision of medical
care;

(b) Provision and improvement
of water supplies and facilities for
washing; ]

(c) Provision and
of educational facilities;

(d) Provision and improvement
of housing and recreational facili-
tieg ete.

Of these, priority has been given
to medical care, housing and educa-
tion. We have so far set up 71 dis-
pensariegs at the various places where
there is a concentration of beedi
workers. We have also given assis-
tance to the State Governments as well
ag the beedi workerg for construction
of houses. Scholarships are also bheing

improvemll

given for education of the children .

of beedi workers. These schemes
will have to be continued and also
augmented to meet the growing de-
mand. The balance available in the
Fund ig not adequate for this purpose.
It ig therefore, necessary to tap an
alternate source of finance for the
Fufid and Government have come to
the conclusion after careful considera-
tion that the levy of a cess on beedi
is the best means of financing the
welfare measures.

The Bill provides for the levy and
collection of a cess on manufactured
beedis at a rate which shall not be
less than 10 paise and not more than
50 paise per thousand beedis. It is
estimated that if the cess is collected

—

at the minimum rate of 10 paise per
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thousand bheedis, he total amount
that can be colle tel would be bet-

* ween Rs. 2.5 cror¢ to Rs. 3.00 crores.
The actual rate of he cess to be levied
will be decided b - Government after
making an assessment of the amount
required.

It has been pruvided in the Beedi
Workers Welfare Cess Rules, 1977
framed under seclion 7 of the Beedi
Workers Welfare Cess Act that the
provisions of the Central Excises and
Salt Act, 1944 ard the rules made
thereunder would be applicable to the
levy and collection of the cess. The
Committee on Subordinate Legislation
of the Rajya Sabha have observed

. that since the Act itself does not con-

_tain any provision to this effect, an
appropriate provi«ion should be made
in the Act itself, Accordingly, it hae
been proposed t' amend the Act o
as to provide for the application of
the provisions of the Central Excises
and Salt Act to the collection of the
cess under the B edi Workers Welfare
Cesg Act,

With these words, I request that
this august House may kindly take
up the Beedi Workers WeTlfare Cess
Amendment Bill. 1981, as passed by
the Lok Sabha, into consideration and
to return the same to the Lok Sabha.

The question was proposed.

MR, DEPUTY CHAIRMAN: One
hour is allotted for the discussion of
thig Bill and I -equest hon. Membera
not to take mor. than 6 minutes each.
Mr. Dhabe,

SHRI SHR/DHAR WASUDEO
DHABE (Mah:rashtra): Sir, though
every Bill has got its own importance,
this is a very important Bill.

MR. DEPUT CHAIRMAN: But
you should take only five minutes.

[The Vige-Chairman (Dr. Rafiq
Zakaria) in the Chair] )

SHR1I SHEIDHAR  WASUDEO
DHABE: Witl the arrival of the
Vice-Chairman I think, the time-limilt
will be enforc»d more ntricﬂy.

Sir, thig Bill is a welcome measure.
But it is unfor uriate that the Govern-
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ment took two years to take a decl-
sion to levy the cess. It was in 1979
that tobacco was exempted from the
Excise diuly and, therefore, this cess
could not be recovered. I would like
to know from the honourable Minister
why so much delay has taken place
for more than 1-1/2 years and what
steps will be taken to effect retros-
pectively the recovery of the cess from
the employers,

Secondly, Sir, in thig beedi indus-
try which is a very important indus-
try in the country—it is an important
industry in my State also—there are
more than 30 lakh workers and the
actual figure is 31.06 lakhs. Sir, the
country is divided into different zones
like Allahabad, Jabalpur, Banga-
lore, etc. The Bangalore zone has
got 9 lakh workers or so and the
Maharashtra, Goa and MP region,
that is, the Jabalpur zone, hag got 7.5
lakh workers. Sir, the objectives
mentioned by the Minister are very
Jaudable, that is, providing for public
health, sanitation, educational facili-
ties and housing. These are very
laudable and they are very necessary.
But one major drawback is there which
we have seen in this and it is the ad-
ministrative expenses. For all the
industrieg together, Sir, there is only
one Labour Commission for managing
all the industries in the Labour Mi-
nistry. But, for each industry, there
is a separate Welfare Commissioner.
For coal there is one Welfare Com-
missioner and for manganese there
is one Welfare Commissioner and for .
beedi, there is another Welfare Com- -
missioner and so on. In my area, -
that is, the Vidharbha region, coal -
and manganege mineg are there side
by side and there are two Welfare
Commissioners for these two items.
But there is no co~ordination
between them. On the contrary,
there is only duplication of work and-.
expenditure. 1 would like to suggest ..
to the honourable Minister that such-
posts are not necessary and there fs .
no need for separate Commissioners._
for implementing wellare measures.
This gort of duplication involves un-
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[Shri Shridhay Wasudeo Dhabe]

necessary administrative expenditure
which should be cut down.

Sir, one of the main things so far
as the beedi industry is concerned, is
that the beedi workers are very poorly
paid and 90 per cent of the beedi
workers are women. A survey was
made by the ILO in 1980 on this
matter and it has been found by the
survey that of the total wage worth
about 450 million doflars in the whole
world, about 160 million goes to the
beedi workers in South and South-
East Asia. Nevertheless beedi-making
is an important gource of income for
the rural households which are en-
gaged in beedi-making which brings
about 45.5 per cent of the total in-
come of the household. Therefore,
Sir, for the unorganised sector of
labour and for the women workers
in the rural areas this is a very im-
portant additicnal source of income.
One of the reasons why the many
industries in Maharashtra have shitted
to Madhya Pradesh is the discrimina-
tory way in which the minimum
wages are fixed. In my region in
Maharashtra, thig taking place. The
minimum delay wages throughout
India vary between Rs, 3 and Rs. 3
angd sometimes between Rs., 3 and

Rs. 6. But, Sir, in Maharashtra the-

wageg were fixed between Rs, 6 and
Rs. 8 with the result that some beedi
industry units were shifted from
Bhandara district to Madhya Pradesh.
A conference of the Labour Ministers
was held in July, 1980 and the con-
ference made a recommendation that
there should not be any differential
in wages of more than 25P between
one State and another and they have
also stated that there should be uni-
formity in the minimum wages for
the beedi industry if this industry is
to prosper. I would like to point out
that under the Minimum Wages Act,
under gection 9 of the Act, Central
Advisory Board is to be Constituted
and its work is to co-ordinate the
work of the Committees and their
work is also to see that the work of
fixation and revision of wages ig pro-

perly co-ordinated. I would also like

to requesi the Minister to call a meet-

ing of the Central Advisory Board -
and see that uniformity in wages is

achieved so that there is no problem
in the beedi industry. ’

Lastly, Sir, the most important
point which I would like to place
before the Minister is that thse
workers’ welfare should have priority
as the exploitation which is going on
in the beedi industry is very-very
large. The workers are exploited by
the contractors. They do not get pro-
per wages. Only fifty per cent s
paid to them. I will suggest to the
Minister that some Beedi corpora-
tions should be set up, through which -y
the rural workers and the rural, poor
people and peasants, can sell beedis,
so that proper income is assured o
them and ... (Time bell rings), This
will ensure that the workers are bene-
fited to a large extent,

Lastly, Sir, .. .

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA):You have already
said, “Lastly. .

SHRI SHRIDHAR  WASUDEO
DHABE: This was because you were
ringing the bell, (Interruptions).

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARJIA): The Deputy
Chairman has already told you that
we have to finish this Bill within the
time, and there are so many speakers.

SHRI SHRIDHAR WASUDEO
DHABE: I would like to say this
unorganised sector of the workers re-
quires special consideration, and uni-
formity of minimum wages is one
of the most important matters in this
connection, and I will request the
Minister to see that welfare measures
are taken and every pie is spent for
workers’ welfare and not for adminis-
tration.

Thank you. - T
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st qto Qo g2 R (IWIHRW) ¢
JqawTERE  wEed, & A A
" qudaT dg (wied:) fym, 1981
F GRET FH F AT GITEATE !

SE wG N A s FAmr 3@

dMad Fr e giavd D aEd
FaFAT 4q U, 1976 ¥ @ faF
9t #A¥(F 1979 i WAAT R &
qAE H ORI o WEATIR I
ger QY U Ay WET 3T IR F gL
TR ¥ A Ard, A weg ¥
fag <t FaduT wvE Farar war
q1, 3IF WS T gFAr gqafw

A0gm wE Q@ oA, Twasd af @

Wit o i gAwTaT Adl @Y a1 @
a1 R 3§ fo7 ggw amr
g afs g N F g,
grhaas @ifedt ¥ AT =g &%
amar Gr aF |

IIgATENT TAlga, §9 TaAg H

# 7y wgar g fv AR ; H
AN wAGH  F deI 40~—45
ag § !+ g ey gadar @
fagdt  FEra wFHIC F gulsa
Faifeal f @ ten F, 3z faaw
g dArgr wagd f demt § afew
Iqy oft ufas g 1 afma 7 Fals
aft & amares Agf § ok 59
fad gaar feafk  sga  mum &,
FPF AT L\ T @ F oy
F1 FT @ E LAFT 9T ¥ A
ST @ fF 314, 1981 aF I
AE qGA AT AAT AT GUTH &
fa‘a‘r, WA FENT T T4
2%0%¢ T @ gAT | 1976 ¥
A/ 1981 AF rEq ST AY @Y
* far § ey f4fa ¥ 4@ 2 AT
g @9 fear &) o ATy awe aay §
5 40~-45 Ar@ AT F g 2 FOT
TIEGT @9 FW FF N AF &
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AT g TAd QR afw@re & @@
F A% ¥ 3u 10 fafaga wid
1 AT FFr Arg q1% § 34 geE!
¥ gatfga g7 & =T s F4T
dArfi ¥ fag g 7 alw AT @
fear & AR I oY 5 a9l ¥ @w
foar & | @ ag aga god feufa
£ | SuawreaE WERA, gAR AW FT
RIAE T 34 AW § 4, AfeT 7
fer Aagy, fag & afgsia  fegat
FX T=% §, T aga Afas
A W g FEEgsl g@rq, a9l
afasigramT f=ifad & g o
g fag 38 A= QU oerm  feg
qH A ATIEFAT § | THF F
ALY AN ATH T AP g | gAE
3 TAT, 3.50 ®AUT, 4  ®9&AT,
5 &1 Hagr frear §, foay fw
A U W 7E ;AT G957 §
T AW FAN ST AGGY 9N w1
FAET § FIT §3F WA-ET FY WY
feafc @ s ag §f% wrva @R &
fax @@ Ag & carardr s
gAH sygear Ad & 1 wwEF  fag
CETE (A YOS Lo U ¢ B i
AEWFS &, A% 99491 F fag
age ¥q EEAI B ATHEAFAT ¥ WA
QWA FT ATHIEFGT § | FAR
Y AT ¥ TAX F3G F IAMAT

* fy zad fag 71 feegadw §ouR

T wedE § 1 UG gAEr Aewr
N IGY T A AGTH T IR
fad mT meddia @At =ifzd o
#do TAo Mo & fediE & Fgrsar
¥ O ogur W F NG A qIN
wfas @ifes F ud ¥ wwfag §)
zafad gad AT Do g dftdfam
MTBux Ao GgTAL A, g8 A
BTFEAT AT Wngd HTfF FaF DY
S 2o dto F AU & ITHT agfaa
FAT A gF | & "agl dhfsa ag



219 Beedi Workers

[= Yo g7 gxer)
g 3 e faftrw d9w dw
AN BT B, A @R GF A
FAT ], 7 3% SR AT 97 A
gar § #R A MifaSz sz dae any
far & 1 W w9 gfrml ¥ dfam
WHRL AT 34 g F g% 3T
AW U 93 AATE FH FL @ § WK
AR 2w ¥ gifgs ww ¥ WY A
¥ gad AWM E F e af 93,
Afgsts f H ¥ & S
aragrsann @ ¢y ag ady g9g<
fear =@ § 3fs 3% fag afas
FEqMOT F FH g Afgd | gaw
werd 5 10 9% & Gwc 50 4%
sfq o5 gAY gare figai ux J9FHT
AT STFM AT IEY frady qrely
afr ® IAF dawa wwe #F ur
fear wigm 1 afss & ag  wgar
agai 5 78 aga sx  wlw &
g% qrx ¥ erd ¥ 9@ FAT WY
g% & WY FSEWX  GAAAT @
grit 1 zq T€ ¥ @ FOE wg
AW FA7 FAT A 1 & [
9 50 94U a1 73 Frar & =rfgc
# o wgm 5 o8 89 @F w9 9%
qgrar wq A9ta 10 TAT PRAr @y
ag I FLET 31 WATU FT FeAT

FT ATAT | Y g3 JAT A NI4T

3 faad sgr st @ f5 T@0 900
€17 aF ST fgq Wy (4T qar g
T 6 ZATIRGY wIlaSy N Sray ¥y
& fi wwar fF 6,500 TWg F AT
fgrgeara & #ff i A€ WX T
FFa0 8 | a2 N gaafy & S g
ag ufr ggrg sy wfgg | g
AT F FF afgr @ W™
wifgd, Feqfad gra I Hhas g1
w Tfagd 1 gy ylfas o 2
T =0 ¥ fag A sfus e
g FF w A gy By I F
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T8 QT H AT gU & 9wEr OFT
st =ifge, v av fagaer sman
a1y atf 4 a9 98 F197 7 FLH 99
faer ST < @R 1 TER qE @Y
Hog i FgaT FgaT § 5 (amwa &
%27) NF ASW FE
gy & faar =&Y 9w gEdr 1 a@
gmiafaw v w3w, =faw fagr,
qET G, ISIGT FUT HIFE W F
qar gt § + gv ofgdi # gwer
FW AR AT ASGL & gawr W TW
owz 7 ofefg % @ wg 0 owA
9 weal & g § 3@ fam st
FHId F@T g | ,fj

SHRI SURENDRA MOHAN (Uttar
Pradesh): Mr. Vice-Chairman, 8ir,
welcome this Bill and I think it was
long overdue. The hon, Member
Mr. Dhabe, has already raised this
question as to why there was this
delay. However, even if lale, this
Bill has come. But, I find, Sir,
whether in the amending Bill or in
the earlier Act there ig no provision
at ali for the representations in the
Advisory Committees of the Fung at
any Jlevel of the representatives of
the beedi workers. There is n pro-
vision that a woman member must
be there in the Advisory Committee
at various levels of the Fund. That
ig a welcome proposal, However, I
would submit that unless the repre-
sentatives of the beed: workerg are
agsociated with the Fund with its
working, with its functioning, not
much will be achieved because the
beedi workers will not know what
they are getting, and the Fung Ad-
sory Committees also will not know
what really are the genuine de-
mands, genuine grievances, genuine
needs of the beedi workers,

Apart from this, Sir, T believe that
there is need now for a comprehen-
sive legislation relating to the beedi
workers, Hon. Mr. Sukul, a well-
known trade union leader, just as
Mr. Dhabe is, has also pinpointed
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this problem by st/ing that nefther
ithe Bonug Act nc' the Provident
Fund Act nor any «.her Act applies
to the beedi w rkers, Whatever
minimum wages tley get, they are
also not linkeg wity the dearnesg al-

lowance and they do not get any
dearness allowance. I think, 8Sir,
that a comprehsnsive Iegislation
must be brought forward, taking

into consideration all these issues go
that the welfare o! tlie beedi workers
can be linked wih their security
and with gome kind of viability in
their living standards. If such com-
prehensive legislation ig to be
braught forward, it will be necessary,
in my view, that some enquiry should

~je undertaken into the living condi-

tions, intp the jay structure and
into the working of the various
Minimum Wages Acts, as also the
working of these Acts relating to the
beedi workers, W thout such an en-
quiry, it may not pe possible to real-
ly bring forwarc a comprehensive
legislation which will really serve
the purpose. I um afraid, Sir, that
the activities of the contractors who
rule over the livrs of beedi workers
will have to be scrutinised and will
have to bz checzed. Unfortunately
the contractors are not only masters
over their lives, t ey are also unseru.
puloug masters ard there is no relief
irom them. Ther2 s no relief, firstly,
because there is ny law, secondly,
because even if 1qere is a law, there
is no machinery to implement {hat
law and, thirdly, '3ir. because the beedi
workers are te-ribly ill-organised.
The five year p in which had been
suggested during "he time of the Janats
Party rule had -1ade a provision for
the creation of : roving fund, or
revolving fund, which could be used
for the organisat:on of the unorganis-
ed rural poor. 7The standing advisoty
committee of the organised rural poor

also had made this suggestion, How-

ever, no such revolving fund has been
created and the 1 esult is that wherevey

workers are not : ganised they really do
not get any relie ir terms of setting up

their organisati n. That is why &
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think it is necessary that
fund should be created.

Finelly, Sir, I would say thai the
workers education machinery created
by the Central Education Board does
not help them at all in training their
leaders and in preparing their organi-
sers. That ig a big lacuna again.
Therefore, I suggest that that also
may be given sgome attention, Thank

you very much,

=t e fag (v aqw) @ s
qreae wEed, § @Sy FATTL FEA
IIFT Goirem fagas, 1981 T TR
FRATE_ | HEwed, ot fa A oft ¥ Farar
g faest gi= aqt & aaw & a3 Tqar
_wEar & fae &= fwar @t | 40-45
atg AL FHIN § AR I wrfa
faat < 9= @ FYIS A IITH &4l
Fedt g @ o gfears g% ar o= afy
% fammr @ gon T gt a7 Hearor
g it wg § 7Y gua arar g | arfw
AT AT g, IAF  FoA & fqy 71
feadadis gie i § T aga a7 g 1
FaifE d1ET ATET G AW T %A 3¢ &
T SRR 9% IAF! qavsal g
fawredy § 1 w7 fewdafat @i Y §
AN ST garzat =g faedy § Sy &
wraFr{r et 1 v & stra@t =g £
TAF W T ww ¥ fag Fav aw
qrarée feaqadist W AT FLHT 5T
T QI & 0T | ag o Fgwr Fgar i
St AL AZ H T AT & IAH (KT R
3§ FWA 7.1 afla § «rar v gar ay
wTaE ST WY T Erefl 1 gl & 34T
AR I T AT §, ITAN &, 9
WA FAT & T F |IT & QU wgh
& ufuwtfeat & faer 33 g3q sy &4
A qAR ¥ OF v KAl s fx foae
FIIA H A1 A1 ATF F1 TEH TR
ITFT AT F FgT WATTFAT TS0 |
EECEEREE A UIERE SR
FI AHIT I FTA FW § 792 Fopir o
HRATEA T AT X g QAT a1 o IAT

such a
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[+t wtaa Taz)
q15a & arare fratas o= faa & frars
} qew & forat strar av 1l ww &
TG A At g A g f g i v o
T REH AT ZHT T AT g AL wAT
qEE B §, W AwA AT N Y, T ITHT
T A% FEEY T &G ST feT Qe grel
qvadY | ghnfy s Wi el E frga
THTY § TN FT (R AGT @ A9 5T
TEHITET EGATAS 9 10 79 & fgara
J 9o g9 ) gafay & 9 < & sraan
g o 9% SRS e T g TN
Hiagawar #4793 ? g5l @ e
q OISR & WY UL IAB [ AT ATAETL
SR T A0 o H1A 7 33001 Iua
& AT T anl ag ot e qg &
qa S qEr FAT H AA H TEIEAE IF
A & e e w3 fawd § 1 3o 9
fredgaramdigamara ma =T Asige
FATCEI I, AT & Fra AT §
ar ¥ 5ol fagga €1 f5 dg & aal
FI S0 & forg sy 9= 6 emmear w3
S ST gATr fafaaw a5t oae & gaat
AT Foat Si1a oV 37 &5 FaTe & Toig
F aeamor & (W@ Sl 9gr & WA Y
S FTAH & 9 ATAA T g a1 fat
Sftar 1 1 & w2 fa gaat e gt
JHAT | Aed OF W W § agwr
Frgar g T o 't faf % ), w59
T EUHTT A BT 9 T i g
s @ et ¥, S0 sgrs, O
FUT ¥ FE A FFATTHIL A A
g adaT 1 3ol wedd T Wi § gHa
THAH T F )
IUHATETR (Mo THW FHIAT):
AT A S, A&& L H
=t T TR (fuare) o F gy
fadl & ara mrar g
qF AT wEe (g e fRnre
ATAE |
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IreTeRE (IT. TRE wRfn):
A, =Y, wie far )

B TR RE T g0 fae ®1
wads e & fmasigur g wiige
e AE Aoige @ dag #ag ear i
wAAal § Fi0F Ty AwHAT F A9
fagre wrsa ¥ & gafaq g

y

A

Y @ & g # O g w6

FqLY ST wWT ¥ & ge g, afaa

g wr anfeat frotfin € § 1 a8 s

tfpyddedqaigan g, 99 g g
Forgdl &) grete ged STg Wi g
S Aergr AR AW F S F, w g,
YHHITAISEE § AT T Gzw T &1
ST #EY g Tt IEW AT & e
T 9F FH 2 & WX A § W Il
HF F1F F A 473 A & Awrara
A anw T § f5ieg 718 Ttz wgY
forer qrait &, 94 7 it oud fafaew
F3St S, 9% 9Ty F1% Qv WAy
#& g et Fafaw asr femar a3 )
gafAu ST =6 S g aee &, FE
ag 319 Al FW, T ST Sl R
qxE

a we A ager & av ag i S1fge
fareg e WA, H AW W' d gO A
T O G ST, AT & | g8
T H 1 T A e T gar
Togdl F WA o o AT T
&g wart A3y g 0 # e worge
& s 1T gearT ® TG G wg)
&, & WY ag yaar B faert , @
T HEPHTK & &, FF 7 av
FeaT 3 v 3% out s § fa dw
§ g SRy & fry FEE §, FifE
T FrE g FREET 8 HHW
fefgre € wardy, BiE-gi2 wfwaw
IR 1 A o Fefasms dewmes
g =y sy g foaw |, wgi s ag am
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T@-drq AT H I FA | g g
% 18 %% grag 2 ¥ § fx gad faady
€ 1 waefrai € q deag 3 Aleaw
A waztedt a1 9ar 71 a<y fr fpad
AT TAH FTHFLAL. TG TT ST THT
St GaefRAt F1 9a &7 ST £F s
A FWYE | T 3 T ATHIT F| FLT
 afen fr amma AR

F§ AT A Fe ¥ £ far g w19 F9T
gus g, 384 &rcdio gat 31 wfea
qTAT ZT ATA F1 AT 7L 7Y Hw (0
qZI A A G AT F qTeAW J——A1 FAY
8H A E—ITH ATIAT F7 Fq7 G
LA 1 FMAFT T 50 A AR A6
97 F T A 9t ooy E, FAfw
TFET T A F R 7 gqF T
HSIEA 93d 8, 19 HATEISTIT

gad AT Teay o  Farfeat
F——BiT X F HTT FHITH faF
Ffena g, a7 AMITL &, T2r- §TATE,
w3 71§ fagsr 78 §, Tvarar ad) 8,
AU ITEAATE, IGH TS TLH TE AN
A FIT & ) TV $1 TE; afeT
Ffeww T 3% FH FY qYEAT FIAT

Trfgw ) ¢

ag GBI 7 FTeaT ST I Sha,
& geare A q@AT near 3 frmgAwwaT
Frmrarag s T eSS gomre
o, w2z g fufarn 9w fesg
faarmar 2, 39F S AT FUEN ! 7T
55 FIYA F AT AN A g, AT WY
sqaeay wifwq f ag IRt FfrmT
IAF! fafeqm adsr feaay #r WY
s w4 | 3T AT aier o R
a57 | & T d At angar g s aar
T2 N ddeT a3 T@a ¥ fag
e, g9 HIR wRge agh &
ST, gt 9y & 13K AT gAY A §
P @ ad f@F o af A "
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F, A4 TIE FIT a1 I Fr QA

&Y F< g | gaFT Ay faare Fifaw

IrqeTeasT ST, ¥ ORI @
ST, TH 1T BT HAEAT TR A
aifee fF 1 gy & FEgdes
qiarEd av W) ¥ W Faww §
FARTT ¥, 2 TG §eqr & Fwiq-
feg ety & AT 999 97 -
AFGU F G & WA A IFT
i aw W et fr g wrem ¥
TATAT, TF TV FTRAWT FT1 faator
FT &, WAL, R IE W FH
g Sv wwmdfer gwizdw w
g WATE, S 99T T & ANSr I
dMT FR M, qg Wgzr T A
WA 3T I FTO LT g0 q99 |

gegmeser o1, @ dw  famby
;N arg &W § | zad faafo §
wreFr wfea§ geiy, wT aw
e & or§ w1 fooa daw A
g 1 WY AT AT A &
WiFR § I F TT A Free-
@ faw s § 5 feoelt @ A
oY g W frdar amw  firerar
Mg | TEEr W sraeqr W), FSe
AL o s Y ) F¥T A
# Ag fyaqr g afee waaes €<
A g gl fa arar § 0 ® sgan
g A9 3@ F QX H AT F syaeqr
X wfs foadt @ 2w & dawee
gt g Tq BT 9ar AT gD |

A § A7 ag gar § 5
apd ¥ frous F19 W FT )
Tdadz qA FwAgd gwRE FOd
¥--aga AwrvEEl ¥ - agh
g sfY g 1 T I8 T A FOAGH
et AT F WqIEAT F A
gz 3@ WER IR faa wsdt

g !
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{5t vramaeg area)

T weal & wig H o3 faw @
T B § | W WARTATEST
N ARE AT AFWA WF &
9y # W G4W FIT Tga A
F faq g9 7 91 | E @ Ww
fafesa &7 & 9w gew @19 IT IB
| S Fr RfEgw Ffwe qifw
I AAGAL ¥ 41T g Fqaar §
I AT I g1 FA(E [ AT
o T T W@ E AT ;AT A
aff & fo|d = 3a #1 Aw &7
9T | T weEl ¥ WA ¥ mmie
FT E |

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr, Santosh
Mitra please, You have gut only
two-three minutes.

SHRI SANTOSH MITRA ° (West
Bengal): Sir, every body has been
given five minutes,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): It is according
to the strength of each party.

SHRI SANTOSH MITRA: Mr.
Vice Chaijrman, Sir, I support this
Bill. But I would like to make
some ohservations in regard to this
Bill. The beedi industry is one of
the biggest cottage indusiries in our
country, providing employment to
about three million people. It also
contributes crores of rupees to the
national exchequer. But the living
eonditions of the beedi workers gre
quite horrible. They are paid law
rates of wages. The rate of wages
varies from Rs. 4 to Rs. 10, In some
States, it is in the range of Rs. 2-—4,
for thousand pieces. The manufac-
turers appoint contractors to give
materialg to the workers. Because of
this, a share of the wages is {aken
away by the intermediaries. In this
way, the workers are exploited. Un-
til and unless suitable wages are
prid to the workers, their welfare
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cannot be ensured. The manufsc-
turers appoint contractors. In this

way they avaoid the responsibility
& regard to the rate of wages to be
paid to the workers. Most of the
production centreg are in the rural
areas. In the absence if alternative
employment opportunities, the
workers are forced to work at such
low rates. The beedi workers are
working under conditions of below
poverty line.

Another question I would like to
eakk is, how much has been collected
ander the parent Act of 1976 and
how much hag been spent on the

* welfare of the beedi workers? Un-

less the Ministry formulates plans
and programmes to utilise the Cess
which has been collected for the pur-
pose of the welfare of the Dbeedi
workers, the object of this Act will
be defeated.

In the end, 1 would like to make
some suggestions for ameliorating
the miserable conditions of the beedi

workers and to free them
4 pm. from  poverty. Minimum

national wage rate ig to be
fixed and it must be made effec-
tive. The intermediaries wmusy be
eliminated. The manufacturers of
beedies must be compelled to
provide factory sheds for workers.
Cooperative societies are to be for-
med. Manufacturers must ‘ake MHe-
ences from the local authorities and
the local authorities should look
after those manufacturers to see
if they are providing suitable condi-
tions for the workers or not. And
lastly, the beedi workers’ representa-
tiveg are to be associated in the man-
agement of the Welfare Fund. Thank
you.

ot awrfira qrmTEawT (wardee
s ot fadas, o et RSY o
Ta gIgFrHaEda M@ KW
qrerg L dfer wdw ¥ oAl
¥ 92 TI7 FIAGAIGT § fw & aq
T AT TG § 9T FAGQ IgA T 77
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o gEI gANT BATREET AF |
WM ATIS TI HAT HET
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wogdi @ feafy FTEra e A
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a1 g ad fFan wrend d Age
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a0 aw f agar g g f
T gmm g wis feafe vy
AT (3 ged T HEwRR  {xega
FqT HE) oAy s ¥ fawe owk
gagAT # a3 oIty Hoad
Gt 9T ag T W4T § 1§F ATt &
qg TIET 3,017 ag AWEAER § f5
T oged W ogy qaaft Wl gTE

IqGwIETA (Sl THW wwiwr ):
AT, ArRTEE §

Wt wafira amrdasz @z A
TR GRET g

IraHeaR (3o i awfan):
T Wl AT I ST IF A E
e wrw £ '

st waifes  amndawe @ wifgar

FEFT [T AT g wfEw qv
fax  H¥za w1 fwarfrgm s@m

¥ T, T S GIREIAF T
@vaa #fs agatsmu R §
Iq¥ A1 H FVETT WAG STARIC
@Y w@ar | £ QF AFITAR
FAT J X vy Ffaq gy N
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FR AT ¥ e wrE-=1F w<ay
Fyaw g 91w § w9 9 g,
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[9 DEC. 1981]

Weifare Cess (Amdt.)) 230
Bill, 1981
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SHRI U. R. KRISHANAN (Tamil
Nadu): Mr. Vice-Chairman, Sir, [
rise to support this Bill. This Beedi
Workers Welfare Cess (Amendment)
Bill ought to have been brought
much earlier. I do ngt know why
the present Government took such

a long time for brmgmg this amend-
ment,

Sir, the beedi industry is one of the
oldest industries in our country and
it is more or less a cottage industry,
wherever this industry exists. This is
also one of the unorganised sectors
of industry, which engaged more
than three to four million workers
Mostly the workers engaged in this
industry are children’ and women,
According to the ILO Report, 90
per cent of the workers _engaged in
thig industry are women and child-
ren. Most of them are affected by
TB. Everybody knows that the
workers engaged in the industry are
not getting any bonus. Neither the
Gratuity Act nor the Provident Fund
Act is applicable to them. There should
be a minimum wage fixed for this
industry uniformly throughout the
country. In Tamil Nadu there-is a
minimum wage for thjs industry.
Everybody knows that the workers
engaged in this industry get a lesser
amount by way of wages, ranging
from Rs. 4 to Rs, 10. It is really a
meagre amount. TRecently all the
States’ Labour Ministers came to the
conclusion that every worker, irres-
pective of the industry, should get a
monthly income of Rs. 240, So the
minimum wage, should be fixed in
this sector.

Regarding medical facilities, I
would urge that wherever a CGHS
Dispensary exists, the workerg en-
gaged in the beedi industry ghould
be given free medical treatment. The
cess of 10 paise is very very inade-
quate, According to the Minister's
statement, the amount ‘of cesg likely
to be collected is about Rs. 2 o 3
crores. Definitely this is a meagre
amount, It cannot be . utilised for
any other purpose. Even for hous-
ing purpises, I was told that only
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Rs. 6,500 js likély to be givén, by
which we cannot construct-even A&
small room, The tendu leaf wused
for the manufacture of beedi should
also be brought under the purview
of the Acl. .

Now, beedi hag got a ~ very wide
market - throughout India. 1 know
that beedies™ from South India 6 are
sent to the North. When 1 enquired
about it, they said they are not in a
position to manufacture enough
beedies to send to the North, They
should be given some subsidy and
they should be encouraged.

Then the distinction
branded - and unbranded  beedis
should be abolished. The contract
system also should be dispensed with
immediately in the industry go that
the real workers get the Denefit of

between

this Act, With these words, I con-
clude:

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Kalyanasun-
daram. May I appeal to you to he
Very brief?

SHRI M. KALYANASUNDARAM
(Tamil Nadu): Yes, I shall try to be
ag brief as possible.

While supporting this Bill, I want
to state that we will be only exhibit-
ing our token sympathy for the wor-
kers. If any meaaingful relief ig to
be given to the beedi workers by
means of a welfare scheme, fhat sche-
me involve the Government of Thdia
and the beedi producers also. Wew, by
shifting this cess to manufactured
beedis, the consumerg are going to be
taxed. And beedi being the poor
man’s stimulant, you will. be only
taxing the poor mat for this welfare
scheme.

The talk of welfare scheme for beedi
workers is verv unreal. The beedi
worker needg “full employment and
he wants job security. His job is not
safe. Although children stid women
work, they are at the mercy of the
ferocious trade mark owners who are
main employers. Under them there
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are middlemen w no exploit the labour
of thege people. This is a most ex-
ploited industry. There is no question
of iy minimun wages because they
have no power *9r collective bargain-~
ing with the emyloyers. They are un-
organised. If thcy try to be organised,
then they are victimised. There is
no legal protect 1 for them. 80, an
All India Act it necessary to provide
them with bett r working conditions,
eyen hefore any attention is givéh to
their welfare. They have no social
security. Till :1e end of their life
they have to work because they do
not have retirement benefits. Regard-
ing occupatiohal disease, very often
the workerg contract dangerous dise-
ases like T.B. ag their places of work
are highly insanitary. There should
" be a comprehesive Act to provide
tfor better serice conditions, retire-
ment bewefits ninimum wageg and
medical relief. Till then, talk of their
welfare has nc¢ meaaing. Why we
insist on natic® al minimum wage for
beedj workers is, if a State Govern-
eny stipu'ates any wage or if through
collective bargaining or pressure the
wage is icreas~d in a locaj area then
the beedi marnufacturerg shift their
place of work to the mneighbouring
State to avoid payment of increased
wage. Therefore, a nationa] minimum
wage ig very essehitial for the whole
country to prc‘ect the workers other-
wise welfare s hemeg aTe meaningless.

SHRI AMARPROSAD CHAKRA-
BORTY (West Bengal): Though I
welcome this Bill, I ‘'am afraid, the
purpose for which I welcome it will
be ‘defeated titally. Secondly, this
amount of Rs. 2 * crores—most of it
will be consuried by the administra-
tica ang the ~vorkers will get onily a
negligible port.on of it. Thirdly, these
beedi workers have not been given
any attention for lohg years. Now
thjg i5 about *heir Welfar, Fund. But
i is not real. In some of the High
Courtg thig question wag raised and
their contentic n ig that they are not
workers, they are the middlemen or
contractorg wno supply tobacco and
they work on piece system and there-
fore no minirnum wage ig applicable
to them no t nus ig given to them
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under the Bonus Act. No other
beneficial measureg is applicable to
them. And the Government has
hot thought about them. That i3
ouy grievance. The Government ghould
see that these workers get the
real welfare, the actual welfare
because they are  unorganised.
Sir, in the High Courts this point
has beem mentioned quite often.

THE VICE-CHAIRMAN {DR.
RAFIQ ZAKARIA): Don’t go into
all those details,

SHRI AMARPROSAD CHAKRA-
BORTY: Sir, 1 will not go into that.
But I would earnestly urge upon the
Government to bring forward g com-
prehensive Bill so that the welfare
of these beedi workers is assureg to
some extent, There are more than

one crore people ia this. Act.
ually, they are forty Ilakhs. But,
Sir, you know, in the trade union
movement, we genecrally fake into

account the family members also and,
therefore, it is about one crore. These
people are rotting and they are living
below the poverty line and they are
starving anq nothing ig done to im-.
prove their welfare although we
make some attempts to do something
with regard to their welfare. Thank
you, Sir.

SHRI P, VENKATA REDDY: Sir,
I am very much thankful to the
honourable Members for their un-
animoug support and also for their
valuable suggestions for the better
adminisfration of the welfara acti-
vities.

At the outset, Sir, I want to sub-
mit to the House that the Government
is aware of the enormous problems
that are being faced by the beedi
workerg and it is the Government’s
endeavour to do whatever is possible
to improve their lot.

Sir, Shri Dhabe and Mr. Krishnan
askeg why so much delay has taken
place and why two years have elap.
sed before this Bill was brought for-
ward, It ig not correct to say that



235 Beedi Workers

[Shri P. Venkata Reddy]
two years have passed by. One year
has already passed by during the
Janata regime. Strictly speaking,
Sir, it has taken only one year to
bring forward this Bill.

SHRI SHRIDHAR WASUDEO
DHABE: But from 1980 onwaras
you are in power,

SHRI P. VENKATA REDDY: Yes.
But, it was introduced in last August

and it could not be brought here
because there wag no time.
Now, Sir, about the implementa-

tion of the schemes, Mr, Dhahe, Mr,
Bagaitkar and other Members have
criticised saying that so much money
is being spent on administration and
they asked: “Why don’t you have
common Welfare Commissioners for
all these things?”. 1 want o submit
that the Welfare Commissioners are
not there exclusively for the beedi
industry, but they are there for iron
ore, for manganese ore, for limestone
and dolomite mines, for mica mines,
for coal, etc. Except for coal, there
- is only—one for al] the Welfare
Funds. There are five Commissioners
all over the country. They are com-
mon and they are not exclusively for

beedi. Therefore, that question does
not arise.
SHRI SHRIDHAR WASUDED

DHABE: Where ig the necessity for
having 5 Commissioners? Just as
there is one for coal why not have

only ontYy

SHRI P. VENKATA REDDY. In
1978-79, coal was separated from the
Labour Department and, therefore,
it is with the Department of Coal
Sir, Shri Surendrg Mohap also poin-
ted out that...

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA). Mr, Minister,
please be brief because the time allot.
teq for this Bil] is already over.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Never curtail the time of
the Minister, Sir.
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SHRI SHRIDHAR WASUDEO
DHABE: Let him reply, Sir.
SHRI P. VENKATA REDDY: We

are cancentrating on three types of
welfare activities, that is, medical
care, housing ang
many Members have suggested that
medical care should be strengthened
and more hospitals should be opened.
One honourable Member has sugges-
ted that more mohile dispensaries
should be opened. There are static
disp osaries and mobile dispensa-
ries as well as static-cum-mobile
dispensaries. For the TB patients,
Sir, we have got beds raserved
in the TB hospitals and for each
bed we are paying Rs. 3,600
and 1 think we have got to pay inore
from next year because they are de-
manding more. Besides this, Sir, we
are giving railway fare and we are
giving Rs. 50 as subsistence allowance
to the workers, Of course, there is
a demand {fo increase this amount
also. The Government ig having this
question under its consideration.
With regard to the housing schemes,
the Members have said that the pro-
vision is very meagre, thay is, the
sum of Rs. 900/-. There are two
schemes. Under the “Build Your
House”  scheme, we give Rs. 900/-
and the other one is a subsidy scheme
and it is only to supplement their ex-
penses, Of course, there is one more
scheme for the economically weaker
sections, Under this scheme, Rs. 1,500
is being given as subsidy. Of coure, if
the funds are available, we can even
increase that, Grants-in-aid are being
given to the State Governments for
the construction of houses because
the State Governments are concerned
with the construction of houses
through it agencies like the State
Housing Boards, etc. In the fleld of
education, Sir, scholarships are being

given, the amounts ranging from
Rs. 10 to Rs. 75,
Sir, Mr. ZXKalyanasundaram and

some other Members also pointed out
that social security measures should

be properly implemented for the
welfare of the workers. Sir, the
Provident Fund Scheme has been -

education. So -
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made applicable with effect from 31st
May 1977. Some :mployers have gone

- . to the court and ve are doing our best

through legal m thods to vacate that.

About the supgestion that excise
duty should be withdrawn, since it
is being misuse | and it led to mal-
practices, we shall forwarg the sug-
gestion to tne Ministers for their
consideration, :

Sir, about tht question of Nationul
minimum wage, it has beep discussed
at different forums and levels, and it
was not considered feasible, Recent-
ly, the Standing Committee of State
Labour Ministers also came to the
same conclusior, (Interruptions).

THE  VICE CHAIRMAN (DR.
RAFIQ ZAKA!IA): Don’t interrupt
the Minister, p ease.

SHRI P. VEJ{KATA REDDY: A
meeting of th  Labour Ministers of
some of the bici producing States was
held on the .ith September, 1981,
and some imjortant decisions were
taken in that nieeting, These decisiong
are: (1) All the State Governmenis
should revise minimum wages latest
by the 1st January 1982, ang it should
be between Rs. 7 and Rs. 8. (2)
Variable D.A, formula should be im-
plementeg or nce in a yesar revision
should be mace. (3) They have re-
commended guaranteed minimum
wage or fall.mack wage as not lems
than 50 per cent ot the average daily
earning. I shall communicate to
them the sen'iments expressed in
the House.

SHRT SHERIDHAR WASUDEQO
DHABE: Yo have fixeq ten paise.
For one and » half years...

THE VICE-CHAIRMAN (DR.
RAFIQ ZAWARIA): Mr. Dhabe,
please do no' interrupt. (Interrup-
tions)

SHRI P. VENKATA REDDY. Sir,
in this connection so many Members
have suggeste 4 in the Lok Sabha also
that some ¢ operativEs should be
formed. Bul then, Sir, the initiative
should come from the workers,
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SHR] SHRIDHAR  WASUDEC
DHABE: I have not suggested that...

THE VICECHAIRMAN (DR.
RAFIQ ZAXARIA): Mr Dhabe, 1
cannot allow thjs kind of cross-
examination of the Minister. (Inter-
ruptions).

SHRI P. VENKATA REDDY. Ggv-
ernment would like to give them all
assistance they require. Now they are
given Rs. 9.50 per thousand bidis and
Rs, 5000 ag death relief, The bonus
this year ig 10.7 per cemt—Rs. 75
lakhs. It ig better to encourage this
co-operative sector so that we can
relieve these workers from the clut-
ches of the middlemen that is, con-
tractors.

Some hon. Members suggested en-
hancement of cess rate. This will be
considered by the Government while -
issuing the Notification. All these
suggestiong will be considered. To re-
view the jmplementation' of the Act
and to suggest the amendments neces-
sary, 5 compact standing Tripartite
Committee has pbeen constituted on
26th August 1981. This Committee is
going through the Act and it is going
to give suggestions for better imple-
mentation and also give suggestions
for the amendment of the Act.

With these words, Sir, I request
that the Bill be taken into considera-
tion.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): The question is:

“That the Bill to amend the
Beedi Workers Welfare Cess Act,
19768, as paseed by the Lok Sabha,
be takepn into consideration.”

y o e

The motion was adopted.

THE VICE-CHAIRMAN (DR.
RAFIQ ZA[KARIA). Now, we shall
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take up clause-by-clause considera-
tion of the Bill.

Clauses 2 to 6 were added to the
Bill.

Clause 1, the Enacting Formulag and
the Title were added to the Bill,
SHRI P. VENKATA REDDY. Sir,
I move:
“That the Bill be returned.”

The question was put and the
motion was adopted,

——

THE CINE-WORKERS AND CINEMA

THEATRE WORKERS (REGULA-

TION OF EMPLOYMENT) BILL,
1981

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now, we sha]l
take up the Cine-workers and

Cinema Theatre Workers (Regulation’

of Employment) Bill, 1981. The time
allotted by the Business Advisory
Committee to thig Bill is two hours.
So, T hope, everyone of the hon.
Members who is to participate in
this discussion wil] co-operate with
me,

ot sdw s wgT  ( 9EY
gaw ) :=fimA, A OF WA g
e g Ffae ﬁzﬁq‘%‘%a’f’w’m
g ®iw HP wam 9w &
ararg 90 )

gqaweae (T THE FwEAT):
fecdy Judw arga ¥ FAEF
TAET T |

Ht wEw AR WQYT . F
gadrare %z @' g fregsr & aaare
g w3 AT Tw  EEEIET AE-
fedos & o 9w s erdw
feargem &, fafreex awma dhEd)
THE VICE-CHAIRMAN  (DR.
RAFIQ ZAKARIA): 1 think, we will
take it up after the Bill,
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o) s s@ AT o g
WG T s w%eq FiAifer &
FrATE

QUAATEAR (T THE® AHI@AT)
9 A qEH WA g

st STdr gare WYY ;10
faqe amata & sargr A s,
ate ast # erdw faargmr )

THE  VICE-CHAIRMAN (DR,
RAFIQ ZAKARIA): Let us see.

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLlA-
MENTARY AFFAIRS (SHRI SITA-
RAM KESRI): 1t can be taken up
later on.

st S qE@I@  ATAT : qET
wrgIRa 5§ wufae afie afza
s gy # Ffer § g @iw
CEa

it W T /AN ¢y G
SCElE

THE VICE-CHAIRMAN  (DR.
RAFIQ ZAKARIA). Mr. Mathur, we
will crosg the bridge when we come
to the bridge.

SHRI JAGDISH PRASAD
MATHUR: But I may not be grounded
in between.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): No, no.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE). Sir, 1 beg to
move:

“That the Bill to provide for the
regulation of the conditions of
employment of certain cine-workers
and cinema theatre workers and
for matters connecteq therewith, as

passed by the Lok Sabha, be taken
into consideration.”



